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[Shri A. P. Sharma}

because the weather was bad. But how
does the Minister say that the weather
was not bad?

Shri C. M. Poonacha : This was be-
cause of the delay in reaching the
place. The rescue party could reach
the place only in the late hours of the
evening. At 1330 hrs. the helicopter
could land alongside and locate them;
the wreckage was there and three
bodies were immediately located; one
‘body was under the debris.
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Shri C. M. Poonacha : For the fami-
lies of the Pilots and the Flit. Engiueer,
the compensationi and other things as
laid down under the rules will be in-
mediately arranged to be paid as socn
as the formalities under the vrescribed
rules are compliedq with.
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13.49 hrs.

CORRECTION OF ANSWER TO S. Q.
NO. 361 RE. VIGYAN MANDIRS

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran: I rise to correct a
small error that crept into my reply
to the supplementary question put by
Shrimati Savitri Nigam arising out of
Starred Question No, 361 answered on
10th August, 1966.

A statement correcting the Answer
1s .laid on the Table of the House.
TPlaced in Library, See No. LT-7025|
-68].

I had stated then that “Then, this
-was glven to esrtain private instituticrs
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also working in the rural areas having
the rural training centres, etc.” The
correct position, however, is that it was
considered to give Vijnan Mandirs to
selected Rural Institutes—but this is
still under comsideration.

I regret that this correction could
not be made earlier.

13.50 hrs.

RE: STATEMENT BY MEMBER UN-

DER DIRECTION 115 AND STATE-

MENT CORRECTION OF ANSWER

TO S. Q. NO. 634 Re: DAS COMMIS-
SION REPORT
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Mr. Speaker: Mr. Madhu Limaye.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On 3 point of order. If 1
understand aright, I think the only
inference on this is that there was
some error in the answer given by the
Minister to a supplementary question
on the Starred Question concerning the
Das Commission’s report. It is ob-
vious, as otherwise you would not have
allowed this to appear on the order
paper. An error has been made, a
-nistake has been committed, by the
Minister in answer to the supplement-
ary question. I do not know why
Dr. Lohia has chosen not to make that
statement under Direction 115, But
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by Member

does it mean that the error which you
have recognised after consulting both
the Member and the Minister remaiuvs
on the record? The Minister is npot
making any statement . . .

Mr. Speaker: If he wants to make
a statement, he can.

Shri Hari Vishnu Kamath: But you
called Mr. Limaye. It is there on the
order paper that Shri Jai Sukh Lal
Hathi is to make a statement in reply
thereto.

Mr. Speaker: Yes.

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla) : On behalf of Shri Jai Sukh
Lal Hathi, I beg to lay on the Table
of the House a statement correcting the
answer given in reply to a supple-
mentary question arising out of Starred
Question No. 634 answered iu the Lok
Sabha on 24th August, 1966. [Placed
in Library. See No. LT-7026/66].

13.54 hrs.

PERSONAL EXPLANATION BY
MEMBER UNDER RULE 357 Re. RE-
FERENCE TO A SPEECH OF THE
MINISTER OF PARLIAMENTARY
AFFAIRS
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